FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor (CD SUPREME TRANSPORT
ORGANISATION PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 29/05/2008
3. | Authority under which corporate debtoris | ROC Mumbai
incorporated/registered
4. | Corporate Identity No. / Limited Liability U60230MH2008PTC216143
Identification No. of corporate debtor
5. | Address of the registered office and Regd Address: 5/B-34, Akshay Mittal
principal office (if any) of corporate debtor | Industrial Estate, M.V. Road Andheri
(East) Mumbai, Maharashtra-400059
6. | Insolvency commencement date in 08/09/2023
respect of Corporate Debtor
7. | Estimated date of closure of insolvency 06/03/2024
resolution process

8. | Name and registration number of Name: Mr. Prashant Jain
the insolvency professional acting Registration No.
as interim resolution professional IBBI/IPA-001/IP-P01368/2018-2019/12131
9. | Address and e-mail of the Interim Regd Add: A501, Shanti Heights, Plot No.
Resolution Professional, as registered 2,3,9B/10, Sector 11, Koparkharine,
with the Board Thane, Navi Mumbai- 400709
Email id: ipprashantjain@gmail.com
10, Address and e-mail to be used for Clo SSARVI Resolution Services LLP
correspondence with the interim Add: B-610, BSEL Techpark, Sector 30A,
resolution professional Opp. Vashi Railway Station, Navi Mumbai

- 400703 Website: www.ssarvi.com/
Website of CD: http://www.stopl.in/
Email: supremetransportorg.cirp@gmail.com

11| Last date for submission of claims 22/09/2023

12/ Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13| Names of Insolvency Professionals identified | NA
to act as Authorised Representative of creditors
in a class (Three names for each class)

14/ (a) Relevant Forms and https://www.ibbi.gov.infhome/downloads
(b) Details of authorized representatives NA
are available at

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has
ordered the commencement of a Corporate Insolvency Resolution Process of SUPREME
TRANSPORT ORGANISATION PRIVATE LIMITED on 08/09/2023.
The creditors of SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED are hereby
called upon to submit their claims with proof on or before 22/09/2023 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post, or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Date: 11/09/2023 Sd/-
Place: Mumbai Mr. Prashant Jain
Registration No.: IBBI/IPA-001/IP-P01368/2018-2019/12131
Interim Resolution Professional
in the matter of SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED

Size: 8w x 16h cm

08th Sep 2023
For 11" Sep 2023
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MONDAY, SEPTEMBER 11, 2023

NOTICE
Spark Green Energy Satara Limited (In Liquidation)

Regd Office: Plat Na. A-53, MIDC-Lomand, Taluka - Khandala, Khandada, Mabarashira- 415521
CIN: D40100PMN200SPLECT 30606

E-AUCTION
Under the nsalvency and Bankruptcy Code, 2016

Sale of the Company "Going Concam”

Last date for application: 26.09.2023

Date and time of E-aection: 16.10 2023

0200 PM fo 04.00 PM {with unlimited extension of 5 minwtes each)

Pursuant fo Regulation 32 of the Insalvency and Bankruptey Board of India (Uiguidation
Process) Regulabions, 2016, Public Announcement is haraby mads inviting Tor the
Expression of Intarest from prospective bidders for the purpose of submission of bid in
respect of auction sale of Spark Grean Energy Satara Limited - In Liguidation, a5 a going
CONCAM.
adle of assets and properfies on “As is where is basis”™, “As i5 whatis basis™, "Whatever
there ks basis” and “Mo recourse bazis” as owned by Spark Green Enargy Satara Limited (in
Liguidation} are torming part of the Liqusdation Estate formed by the Legusdalor, who is
appointed by the Hon'ble NCLT, Mumbai Bench vide order dated 28.07.2023. The sale will
be done by the underssgnad through the E-auction platfarm provided at the web portal;
https:/nest.co.in/

Assed Reserve Prica |  EMD Bid Incremental
tﬂLn!!L]_._i,EiJn Cr)| Value (Rs. In Cr)
Sale of the Company, on a 14.50 i 010

'Going Concemn’ basis as per Regulaan
a2 of IBB! {Liguication Process)
Regulations, 2016

The qualified bidders wiho meet tha Eligibigty Critaria can participate in the E-Auction, by
bedkding for not [ess than the Resarve Price as mentioned above.

The Interested applicants are requested to refer fo the detailed E-Auction Process
Document forthe details of assets available, payment terms and the enfire process to be
Tollgwed Por participaton in the E-aucton il the conclusion af the sale, Ths documents arg
available on the e-auction website https://nesl.co.in‘zection-notices-under-ibe). Last date
to submit the EMD is 14, 10,2023 till 4,00 W

Addrass: Kanchansobha Debt Resolution Advisors Private Limited, 207, Kshitl], Veera
DresaiMarg, Mear Azad Magar Metro Station, &ndhes (W), Mumbai - 400058,

Email: Bguidationspark_satarac@gmai.com  Tel No. 022-66950008

-
Date; 11.09. 2023 Ashok kumar Golechha
Place: Mumbai [BBLIPS-0021P-M00032 2201 0-2020/1 2973

FORM A
FUBLIC AMNOUNCEMENT
{Under Regulation § of the Inschency and Bankruptcy Board of India
{Insalvency Resolution Process for Corporate Persons) Requlations, 2016]

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
SUPREME TRANSPORT ORGAMISATION PRIVATE LIMITED

1. | Mame of Corporate Debtor (CD SUPREME TRANSPORT

| | ORGANISATION PRIVATE LIMITED
2. | Date of incorperation of corporate debtor | 2052008
3. | Authority under which corporate debtor s | ROGC Murnbal

| ncorporatediregistered
4, | Corporate [dentity Mo, ! Limited Liability
Identsfication Mo, of carparate debior

5. | Address of the regisiered office and
principal office {if ey} of corporate deblor

| UBDZ3OMH2008PTC216143

- Regd Address: SB-34, Akshay Mttal
Indusirial Estate. M.\ Rogd Andheri
| (Easl) Mumbas, Maharashira-400053

B | Insohvency commeancement date in QBT 023
ragpact of Corporate Deblor
7. | Eslimaled date of casure of maalvancy OB/0 2024

ragolulion procass

8. | Mams and regisiralion rumber of
the insclvency professional acting
| a5 inferim resoluton professional
8. | Address and e-mail of the Inbarim
Resolution Professional, 25 regestersd
with the Board

Mame: Mr. Prashand Jain
Regislration Mo,

| IBEINPA-0011P-P 368201 8201812131
Regd Add: A5301, Shanti Heights, Plol Mo,
2,3,9BM10, Sector 11, Keparkharine,
Thane, Mavi Mumbai- 400709

| Email id: ipprashanijain@gmail com
Cio S3ARVI Resolution Services LLP
fdd; B-510, BSEL Techpark, Sector 304,
Opg. Vashi Raitway Station, Navi Mumbai
- 4007073 Website: s ssani com
Website of CD: it stoplind

_ | Email; supeesralransparang. cirp@omall. com

11, Last date for submission of claims 2RISR

12] Classes af cresditors, if any, under clause [Lj MNA
of sub-zecton (BA) of saction 21, ascertaned
| by the interim resohution professions!
13| Mames of II15:I|'.'E.'-'1I:} Professionals identified | NA
1o act g5 Authonsed Represanialive of credifors
m a class (Three names lar aach dass)

1I:I.' Address and e-mail 1o be used for
comespondence with the interim
rasalulion professional

14, {a] Ralevani Farms and - btk e, BB gav inhomsl townloads
{&) Datails of aulhorzed represantalives MN&
are avalable at

Notice is heneby ghen that the Hor'ble National Company Law Tribunal, Mumbai Bench has

ordered the commencement of a Corporate Insolvency Resolution Process of SUPREME
TRANSPORT ORGANISATION PRIVATE LIMITED cn 08/09/2023

The creditors of SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED are hersby
called ugpon ko submil Ihesr claims wilth prool an o bafora 220912023 Lo the Inlarim rasalulion
professional at the address menticned against entry Mo, 10.

The financial craditors shall submit thair claims with proaof by elecironic means only, All other
credifors may submil the caims with procd in person, by past, or by esacironic means.
Zubmission of false or mizkeading proods of daim shall atiract penalties

Qate: 11082023

Place: Mumbai

E‘dll'

Mr. Prashant Jain
IBEIIPA-D01AP-P 368501 B-201801 2131
Irterim Fesaluion Professional

in the matter of SUPREME TRANSFORT ORGANISATION PRIVATE LIMITED

Registration No.:

FORM A
PUBLIC ANNOUNCEMENT

[Unchar Meguiahior § of the Wnsahency and Banironsy Boged of I u'u
[irsohancy Besoiladtion Process for Comoate Persoes) .E'-e sndabns, JOTE

FOR THE ATTENTION OF THE CREDITORS OF
GAURANG PROPERTIES PRIVATE LIMITED

5 RELEVANT PARTICULARS
: L [Mame of coporste delior _ | GALIRANG PROPERTIES PRIVATE LIMITED
| 2. | Dete of inconporation of corporate OE-10-2005

chein
= F‘.I.ﬂIT.'lIT\' under which conporate detsor
i% ingorporabed / regetened

| Incorporated under the Companies Act 1956 and
Fegistered with Ministry of Corporte Aftairs
| | Ao -urmibal
| 4, | Comporate Iderity Mo, / Limited Liabilty | UT0L0GMHZ0CEPTC 196349
| | identfication ha. of coporate detitor
5, | Address of the registered office and
principal office {if ary) of coporste

| Registered Office: A/001, Gr. Floor, Anmal CHS.
Erafuren Society Sabakar Colony, Maupada

clefbor Thane- 400602, Maharashtra
Project e
Projesct Mame | Advess.

Gawarg Royeds | CTS MouG34,18, Tikks Mo 22,
:{:’_!H‘Iﬂ'l_! R, Maupada, Thare

S Thane CHSL | CS No. 347, 348 Bhaskar

| Codomey Mo Thane

..I‘_-. Mo. BT, Tikka no. 22 At

Maupada Thane Wiest

Borribay Thane
CHSL

| 5, | Inscivency cormmencement date in Ordler Pronounced; DE-0S-2023
| | respect of conparate debtor
| + |Estimated date of ciosure of insohency
rizsclution process
| 8 |Name and regstration number of the
irsohenoy professioral acting as
[ irtesinn resclutlon professional
4. | Ackdress and eamiail of the intemm
resalution professional, as regisiered
| [with the Board
1103 Arkiress and email to be e for
comespondenca with tha interim
FEohulion prokessional
lL Last date for submiesion of claims. | 22082023
12| Classes of creditors, I any, under Name of the Class: Home Buyers
clat=a (b) of subsaction (64) of saction | [FRnancal Credion
21, asoestangd By the interrm ressoliion
| professianal
[ 13 Mames of Iresphvanicy Professionals
identified 1o &0t as Authonsed
Reprsentatee of creditons in a class
(Trres names for each class)

| DE-03 2024

| Peiak Swapnil Dess:
IBBLAPA-O0] AP-POASTT /2015 - 202012515

Address; S0, Sth Fioor, Park Vistes, Lalubhal Park
Foad, Near MTNL, Ancihen (Wesi), MurmbaRi0058
| Emadl: pafakdesaiT ME&gmailcom
EHT Cenbre, 31-E, LA Bl Estate, MNawy Link Rosd,
Andheri (W), Murmbal - 400053,
| P‘rru}l,‘::_-',s. Errigil ik q:r[]#_.uﬁ-"!l"lEﬂfElTﬂiil_‘.[l!rl

L Hender Kothari

B8RO0 PRS0/ 201 7200 8/10065)

2. Modial Dhanmj Pamecha

MBS IR-00L PP 230 200 R 200972213070

3. Mukesh Khathunia
=21l | (BB IPA-00L P16/ 20182019/ 11925)
1].4-[;] Redevart Formes and Web link : hitps:/ M. obigovin/home downloads
(0] Details of authorzed represanathes | Prasical Address:
anz availaba at 1. Jendar Bothan
A reqs: TOR, Qechid & Wing, Evershine Pads OFF
vaera Desal Road Andhen West Mumbsai Gy,
hakwnrashina , 400053
Emal: jlenderkothari@rediffmal com
2. Modital Dianraj Parmecha
Address: G- 802 Padmag Co-Op Heg Ld, LB Nagar
anciheri Basl Mumbes Gty Maharashina 400055
Emal:camodilalpamechatigmed oom
3, Mudesh Khathunia
fddress: B8/ 11065 Sapphire Haights, Lokhandwala
Towreship, Skurk Road Kandnali East Mumbee
sUblrtan Meharashia , 200001
Emai; khathuia@hotmai.com

Motice is hereby given that the National Company Law Tribunal has ordered the
cammeancement of 3 corparate insohency resclution process of the GAURANG PROPERTIES
FRIVATE LIMITED on 0B-08-2023.

The creditors of GAURANG PROPERTIES PRIVATE LIBITED are horeby called upon to submit
theirclalms with proof on or before 22-09-2023 1o the Interim Fesclution Professional at the
addrass mentioned against entry Mo, 10,

The financial creditors shall submit thedr claims with proof by electronse means onky. All other
credilars may submit the clairms with prood in persan, by post or by electnonic means.,

A financial greditor Belonging to a class as listed against the entry Mo, 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listad
agairst entry Mo.13 1o act as authorised representative of the class (specity class) in Farm

Submission of false or misleading proofs of claim shall attract penalties.
Pakak Swapnil Desai
IBE/PA-0OLAP-POLSLT /2019 - 2020/ 12515
AFA Mo AR SO S0002 /TISE2 5103876
Uealad Ll 2158 Mosvermber, 2023
Interim Resolution Professional
Date = 11/00,5023 Inthe Matter of Gaursng Propertes Private Limitad

Piace; Mumbai

financi“. ep‘ .in

0SBl

Data Centres and Cloud Department, State Bank of India,
Global IT Centre, Sector 11, CBD Belapur, Mavi Murmnbal - 400614

Expression of Interest (EQI) for "Selection of Consultant for

ldentification and Selection of Co-Located / Readily Available/
Built to Suite Tier IV / Rated 4 Certified Data Centre”

State Bank of Indiainvites an "Expression of Interest (EQIN" for “Selection
of Consultant for Identification and Selection of Co-Located / Readily
AvailableS Built to Suite Tier IV / Rated 4 Certified Data Centre™. For
further details, please visit "Procurement News " section at Bank's website
https:/fsbi.co.inf or https:ffsbi.co.infweb/sbi-in-the-news/
procurement-news.

Place: Mavi Mumbai
Date: 11.09. 2023

Sd/f-
DGM [Data Centres and Cloud)

Attention Oracle 0S/ Server Experts!

We are seeking experienced vendors or firms who specialize in Oracle server repair and
data recovery. The server is experiencing critical issues, including server is rebooting on
its own and going in maintenance mode. The OS file system is corrupted and needs to be
repaired or may require fresh installation. In case of fresh installation, data to be recovered
as it's not connected to external storage and having its own storage.

We invite the interested vendors or firms who specialize in Oracle server repair and data
recovery to submit their technical proposal for repair of both hardware and software of thef
Oracle Servers of the Company.

Server Model: Sun V890

Operating System (OS): Solaris 5.10

Application: Oracle Applications 11i (11.5.10), Oracle Database 10g R2

RAID: Redundant array of independent disks (RAID-5)

Submission Details:

Please send your Technical Proposal over email clearly marked "Interest for Repair of
Oracle Server," to : Email : Ig.punj@in.gt.com, rajeshkumar@punjlloyd.com and
info@punilloyd.com

Ensure your submission reaches us by no later than September 20, 2023.

For any inquiries or clarifications, please contact:

Rajesh Phone: +91 9810503660

—

E-AUCTION SALE NOTICE
FOR SALE OF ASSETS OF EXCEL GLASSES LIMITED

{In Liquidation)
Registered Dfice: Wdaya Nagar, Pathirapally, Blappuzha, P 0, Alleppey, Kolkam - GBS, Kerala,
CIN: L26109KL19TDFLCO0Z2E0

(Sale of Assels under Insolvency and Bankrupley Code, 2016)
The undersigned Liguidator of Excel Glasses Limited {Corporate Deblor In Liquidatian)
appainted by the Hon'bhe NCLT, Kochi Bench, wida order dated 21, 10.2019, intands to sell the
following immovable properties larming part of the Liquidation Estate of the Corporate
Diesior through E-auction on *as is where is basis™, “as is what is bazis®, "whatever there
i% basis™ and “withoul recourse hasizs™. Sale will be done by the undersigned through E-
Auction service provider Mational E-Governance Services Ltd (NeSL) (wabsite;
hitps//nbid.nesl.co.in/app/iogin).
Dat= anl:l Tlme of 16th E- au-:nun
la:.l I'.Iale, ¢n|1 Time Fnr :.uhml% un
of EOH including KYC docurments,
Eligibility Criteria documents, ete.
by the Prospective bidder,

I Thursdm,- 121h October, 21]23 dPMto 5 F'h.ﬂ
Up to Saturday, 30th Eeptemt:-:r 2023
by 5 PM

Date of declaration of Cuaklmd
Bidderis)

Up 10 Tuasday, Ird Oclobar, 2023

Date and Time for Inspection/due
diligance of assals undar uction
by the Qualified Bidder{s):

Up to Tuesday, 10th October, 2023

(with ong-day paor infimation to

Mr. Sudhanshy Pandey —Mob. — 9821916190
11:00 am - 3.30 pm

(except Sundays and Kerala State Holidays)

Last date for submessian of Up 1o Tuesday, 10th Qclober, 2023

Declaration Forms and Earmest by 3 PM
Money Deposit
1 Descriplion [Assels) | Reserve | EMD (10% of
Mo, | Price (Rs. | Reserve Price)
| in lakhs) | (Rs. in lakhs)

Block | Land opposite 1o Infocity  Campus, Palipuram
1 Village, Cherthala Taluk, Alappuzha, Karala — GEBS4T | 9270 2l

- L.1n|:| .ﬂ.rﬂa -1 ?E AGTES — ¢ 1 '31'%? 50 n115

Iﬂ['Er'DS il Hld-:]ﬂr S may ru:r-:r i dElEIIIEIﬂ [ﬂrms ul‘rﬂ I:L‘lf""'ﬂll'.'lr'lﬂ Ehl! I.IEI'IUI'.'f IIEII'.' u"r'IDI'I‘IE {hEIE
Process Mamdrandum} through sebsibes: hifps.nbid. nesl.coinfagpiogin and
bt fwwwecelalasses. com and can also visil www.ibbi.goy.in far th-ﬂ Saba awclion |1|:|IJ-:L
They l’..EI'I -:nnLa-:l |1I’ﬂt|l':|h Email: 3r2-.l|3|!-1h3nSL@n|::SI |‘;|:|I Ik,

Mr. NI-'EI| Doshi +'«}! El-ilild-l'.I[II]EE':-.'-' ar L:Irl mnul i F.'Ir 5IJI:||1FLIL|1IJ F'-EII'IIjP}' Mc:-'.'.t Mo, +01-
DE21916190,

The Liquidator kas the absolute gt to accept oF relect amy of all l.'."leI’[Sj."I}ﬁi ar
adsourny'postpone'cancel the E- aucton or withdraw any property or portion thereof from the
auction proceeding at any stage as this auction |5 subject to the extension to be granted by
Hon'le NCLT Kochi Bench. Any revision in the sake notice will be uploaded on the Excel
Glasses Limdted wabsie hitps s exceiglasses cony and on hiips:y nbid. pesl. co.my app
login . IS reguested 1o all the bidders b kindty visi the websie rn::gula:“g.

Sd/-
Place : Mumbal Ravindra Chaturvedi
Date * 11.09.2023 Liguidator of Excel Glasses Limited (In Liguidation)

IBBI Regn. No. IBBLIPA-001,/PPODTO22017-18/11359

[AFA valid upto 23.11.2023)

Address: 31-E, BKC Ceantre, Laxmil Industrial Estate, Mew Link Road,
Andherl (West), Mumbal - . 4p0053

AANCHAL ISPAT LIMITED

CIN: L27106WEB1986PLLCOTEREE
Registered Office: Mouza - Chamrail, NH-6,
Howrah, West Bengal - 711114
Email: info@aanchalispat.com, Tel: 033 2323 0052
Website: www.aanchalispat.com

NOTICE OF THE 28th ANNUAL GENERAL MEETING

Molice 15 hereby givan that the 28th Annual General Meeting [AGM)
of Members of Aanchal Ispat Limited will be held on Thursday,
28th September, 2023 at 01.00 P.M through Video Conferencing {"“VC")
Other Audio Visual Means ("OAVM"), to transact the Businass, as sat oul
in tha Motice of the AGKM which is baing circulated Tor comvening tha AGM in
compliance with the applicable provisions of the Companies Act, 2013
(“tha Act™) and the rules made therewith and in compliance with the relevant
circulars issuad by the Ministry of Corporate Affairs ("MCA") and the Securities
and Exchange Board of India.

In compliance with the MCA and SEBI Circulars, the Company will be sending
the alacironic copy of the Nolice of the 28th AGM atong with the Annual Report
of the Company for FY23 to the Members whose e-mail addresses are registered
with the Company/Depasitory Participanis. Members may note that the Notice
will also be available on the Website of the Company wwww. aanchalispat.com,
on the websile of the Stock Exchange whare aquity shares of the Company
are listed at www.bseindia.com, and alzo on the website of the MNational
Securities Depository Limited (NSDL) www.evoting.nsdl.com, However the
physical copies of tha Annual Report will be sent to those Members wha will
spacifically request for the same.

The Company is providing remote e-voting facility ("remote a-vofing’) to all
its mambers lo cast their vole on all resolubions sat oul In tha Molice of the
28th AGM. Additionally, the Company is providing the facility of voting through
an e-voting system during the AGM ('e-voting’). The cut-off date for determining
the aligibifity of the mambers to volte by remote e-vating or e-voling at the AGKM
15 215t Saptember, 2023,

The remote e-vating period begins on Monday, 25th Seplember, 2023 at
10.00 AM and closes on Wednesday, 27th September, 2023 at 05.00 P.M.
The remote @=voting module shall be disabled by NSDL for voting thereafter,
Detailed procadure far joining the AGM and remote e-volinge-valing is providad
in the Motice of 28th Annual General Meeting.
In case of any guenes, you may refer to the Fraguantly Asked Questions (FACS)
far Shareholdars and e-voting user manual for Shareholders available al the
download section of www.evoting. nsdl.com or call on: 022 - 45586 7000 and
022 - 2499 7000 or send a request o Ms. Pallavi Mhatre, Senior Manager at
evotingi@nsdl.co.in.
For Aanchal Ispat Limited
Sdi-
Mukesh Goel
iManaging Director)

Place : Howrah
Date: 09.09.2023

OFFER OPENING PUBLIC ANNOUNCEMENT IN ACCORDANCE WITH REGULATIOMN 18(7) IN TERMS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEDVERS)
REGULATIONS, 2011, AS AMENDED (“SEBI (SAST) REGULATIONS"), AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND THE LETTER OF OFFER FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ARCHANA SOFTWARE LIMITED

Registered Office: Land Marvel Nest, First Floor, No, 3

Corporate Identification Number (CIN): L17120TN1994PLCO29226
}, First Main Road, Indira Nagar, Chennai-G60 ¥
com; Website: www.:

Email: archanainvesto chanasoftware.com

amil Madu, India: Tel:

+91 44 6 5. Fax: (44 24405166;

OPEN OFFER FOR ACQUISITION OFUP TO 15,77,342 (FIFTEEN LAKHS SEVENTY-SEVEN THOUSAND THREE HUNDRED AND FORTY TWO) EQUITY SHARES ™ OF FACE VALUE OF * 10/- EACH, REPRESENTING 26% OF THE TOTAL
VOTING SHARE CAPITAL, OF ARCHANA SOFTWARE LIMITED (“"TARGET COMPANY™), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY MR. SHAJU THOMAS ("ACQUIRER 17) AND MRS. LINTA P JOSE
("ACQUIRER 2) (ACQUIRER 1 AND ACQUIRER 2 ARE COLLECTIVELY REFERRED TO AS "ACQUIRERS™), PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE SEBI (SAST) REGULATIONS ("0OFFER" OR “OPEN
U FF E H i :I

This Ofter Opening Public Announcement and Corrigendum to the Detailed Public Statement and the Letter of Otfer ("Offer :
Opening Public Announcement and Corrigendum™) is being issued by Saffron Capital Advisors Private Limited (“Manager -
to the Offer”™), for and on behalf of the Acquirers in respect of the Open Offer, pursuant to and In accordance with Reguiation -
18(7) of the SEBI (5A5T) Regulations and the changes/amendments advised by SEBI vide its observation |etter hﬂaring . '
referance number SEBHOYCFD/CFD-RAC-DCRT/P/OW/ 2023/ 345451 dated August 25, 2023 (“SEBI Letter”).

This Offer Opening Public Announcement and Corrigendum is to be read in continuation of and in conjunction with: (a) the : :
Public Announcement dated June 2%, 2023 (“PA"); (b) the Detailed Public Statement which was published on Juky 04, 2023 in :
Financial Exprass (English, All Editions), Jansatta (Hindi, A Editions), Mumbai Lakshadweep (Marathi, Mumbal Edition) and -
Makkal Kural (Tamil, Regional language where the Registered Office of the Target Company is situated, Chennai Edition) -
{(“DPS") {c) the Draft Letter of Offer dated July 10, 2023 (*DLOF") (d) the Letter of Offer dated August 30, 2023 along with the -
Form of Acceptance-cum-Acknowiedgement ("Letter of Offer” or "LOF"} in respect of the Open Offer. This Offer Opening :
Public Announcement and Corrigendum is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Offer Opening Public Announcement and Corrigendum shall have the same -

meaning as assigned to themin the LOF.

1. Offer Price: The Offer Price Is T 3.78/- (Rupees Three and Seventy Eight Paise ondy) for fully paid-up Equity Share of face :
value of ¥ 10/- (Rupees Ten onky) and for parthy paid up Equity Shares, it wiould be the difference between the offer price -
and tha amount due towards calls-in-arraars including calls remaining wnpaid with interast, if any, theraon. There has bean :
no revizion to the Offer Price. For further details relating to the Offer Price, please refer to Paragraph VI (8) (Justification for -

the Offer Price) of the LOF,

2. Recommendation of Commiltee of Independent Directors of the Target Company: The Commitiee of Independent -
Directors ("IDC") of the Target Company has recommended that the Offer Price is infing with the parameters prascribed by -
SEBI in the SEBI (SAST) Regulations and the same is fair and reasonable. The IDC's Recommendations in relation to the -
Open Difer was published on September 08, 2023, in the same newspapers in which the DPS was published. :

3. The Open Offer is a mandatory offer being made under Regulations 3 and 4, and other applicable regulations of the SEB| -

(SAST) Regulations to the Public Sharehodders of the Target Company.

4, The Open Offer is not a competing offerin terms of Regulation 20 of SEBI (3AST) Requations. Thare is no competitive offer :
to this Open Offer and the last date for making such competing offer has expirad. :
5. The LOF dated August 30, 2023, was dispatched through electronic mode and physical mode on September 01, 2023 and -
september 04, 2023 respectively to all the Eligible Shareholders as on the |dentified Date, i.a. August 29, 2023. Itis -
clarified that all the Public Shareholders {even if they acquire Equity Shares and become shareholders of the Target :
Company after the |dentified Date) are eligible to participate in the Opan Offer during the Tendering Pariod. :
6. Please note that a copy of the Letter of Offer abong with the Form of Acceptance cum Acknowledgment and SH-4 would -
also be available on the website of the SEBI at www.sabi.gov.in, Manager to the Offer www.saffronadvisor.com and B3E -
Limited www.bseindia.com and the Public Shareholders can download the same for apphying in the Open Offer :
7. MNon-receipt/ non-availability of the Form of Acceptance does not preciude an Eligible Sharehaolder from participating in the :
Open Offer. Please see the manner of participating in the Open Offer described below in brief, Kindly note that the Open :
Offer is being implemented by the Acquirers through the stock exchange mechanism made available by BSE inthe formof -
a separate window (“Acquisition Window") in accordance with SEBI (SAST) Regulations, other applicable SEBI circulars -
and guidelines issued by the BSE and the Indian Clearing Corporation Limited (“Clearing Corporation™) :
8. The Elgible Shareholders are required to refer to the Section titled *Procedure for Acceptance and Settiement of the Offer” -
on page 28 of the LOF in relation to inter alia the procedure for tendaring thair Equity Shares in the Open Offer and are :

required to adhere to and fallow the procedure outlined therain.
9, Instructions to the Public Shareholders:

9.1. In case of Public Shareholders holding Equity Shares in dematerialized form: Eligible Shareholders who are :
holding Equity Shares in dematerialized form and who desire to tender their Equity Shares in the Open Offer, may do so -
through their respective selling broker(s). Eligible Shareholders should tender their Equity Shares before market hours :
close on the last day of the Tendering Period. The selling brokes(s) would be reguired to mark lien on the tendered -
Equity Shares and thereafter place an order/bid on behalf of the Public Shareholder using the Acquisition Window of -
the BSE. Please also read and follow the detailed procedure described in paragraph DX on page 29 of the LOF. :

9.2. Incase of Public Shareholders holding Equity Shares in physical form: Eligible Shareholders holding Equity Shares -
in physical form may participate in the Open Offer through the respective selling broker(s) by providing complete set :
of documents for verification procedure including (i) original share certificate(s); (i) valid share transfer form(s) i.e, :
Form SH-4; {ill} duly filled in Form of Acceptance {in case the Public Shareholder has not received the Form of - —
Acceptance, then he/she may make an application on plain paper duly signed by himyher, stating inter alia, full name, -
address, number of Equity Shares hedd, and number of Equity Shares being tendered); and {iv) such other documents :
described in paragraph [X at page 32 of the LOF. The seliing broker shall place a bid using the Acquisition Window of -
the BSE and provide a Transaction Registration Slip ("TRS") to such Public Shareholder. The sefling broker / Public -
Shareholder should thereafter defiver the original share certificate(s), Form SH-4 and such other documants -
described in paragraph [X at page 32 ofthe LOF to the Registrar to the Offer at the address mentioned inthe LOF 3o that -
the same reaches the Registrar to the Offer within 2 (Two) days from the Offer Closing Date i.e. Tuesday, September -
26, 2023. Please also read and follow the detailed procedure described in paragraph IX at page 32 of the LOF. Please :
note that physical share cerfificates and other relevant documents should not be sent to the Acquirers, Target

Company orthe Manager to the Offer

10.In terms of Regulation 161} of the SEBI (SAST) Regulations, the DLOF was submitted to SEBIL on July 10, 2023. SEBI vide

its observation letter bearing reference number SEBIHO/CFD/CFD-RAC-DCR1/P/OW, 2023/34545/1 dated August 25, : Company) are sligible to participate in this Offer any time before the closure of this Offer
**dctual dale of receipt of SEBI Observabion Lefer an DLOF

- #There is no compeling offer fo this offer

2023, issued its observations on the DLOF. SEBI's observations have been incorporated in the LOF. This Offer Opening :
Public Announcement and Gorrigendum also serves as a Corrigendum to the PA, DPS and LOF, and as required in tesms of -

the SEBI Letter
11. Material updates to the DPS and DLOF:

Public Shareholders are requested to nole the lollowing material updates to the DLOF as included in the LOE in :

relation to the Open Difer:

al  Theterm “Offer Price” undar Key Definitions on page no. 7 was updated as “¥3.78/- (Rupees Three and Seventy - 1

Eight Paise only) offered by the Acquirers for a fully paid-up Equity Share of face value of T 10¢- (Rupees Ten only) -

and for shareholders who are holding partty paid up Equity Shares, it would be the difference between the offer price : 5

and the amount due towards calls-in-arrears including calls remaining unpaid with interest, if any, thereon”®. 3 :

by  Thefollowing disclosures were included 'updated in the LOF in relation to Acquirers;

i, Acquirers confinm that no directions subsisting or proceedings pending against them under SEEBI Act, 1992 and
regulations made there under, also by any other Regulator and no penalties are levied by SEBYRBI against the -
Acquirers a5 on date of the LOF at Paragraph V' 1.5 and Paragraph ¥V 2.5 :

il. Acquirers confirm that they have no relationship with the public shareholders of the Target Company, as displayed :
pnthe Stock Exchange website at Paragraph V' 1.10 and Paragraph V 2.10. -

¢}  Updatedthe trading status of Equity Shares of Target Company in the LOF at Paragraph VI 3 and Paragraph VIl (A) 1
d}  Thefollowing disclosure was mcluded in the LOF in relation to Target Company at Paragraph Vi 10: .
i. The Target Company confirms that no directions subsisting or proceedings pending against it under SEBI Act, :
1992 and regulations made there under, also by any other Regulator and no penalties are levied by SEBI/RBI :

against the Target Company as on date of this LOF,

g)  Replacedthe term “Total paid up Equity Shares” with *Total Equity Shares® at Paragraph VI 12(A). ¥
fi Incorporated the Limited Reviewed Financial Statements of the Target Company for the 3 months ended June 30, -

2023, atParagraph V117,

g}  Updated the Motes to Pre and Post Offer Shareholding Pattern of the Target Company as on date of the LOF to include -
the ward "being the dua diligence period” in point 3 of Paragraph V119, :
hy  Additon of Note 1o include the following statement “As per sub-regulation (13) Regulation 8 of SEBI (SAST) -
Regulations, the offer price for partly paid-up shares shall be computed as the difference batwaan the offer price and -
the amount due towards calls-in-arrears including calls remaining unpaid with interest, if any, thereon” at Paragraph :

VIl (A) 3.

i} Addition of Table w.rt to Market Price of the Target Company as on PA date and the date immediately after PA date at

Paragraph Vil (A) 7.

i} Deletion of “If the signatura(s) of the Equity Sharehodders provided in the plain paper application differs from the -
specimen signature(s) recorded with the Registrar of the Company or are not in the same order (although attested), -

Nl

i 45, 500 Equity Shares are partly paid-up (T 5/-
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such applications are Bable to be rejected under this Open Offer” under the Procedure for tendering the Equity Shares

incase of non-receipt of the LOF at Paragraph ¥ point 4 of the LOF,

Details reparding the procedure for electronic inspaction of documents by the Public Shareholders, on request,

during the Tendering Period have been included at Faragraph X (Documents for Inspection) of the LOF,

12 Material update and corrigendum to the LOF:

Public Shareholders are herehy informed to lake note of the following updale under paragraph VI on page no. 22 of
the LOF and should read the same in conjunction with the LOF:

There are mstances of non-compliances with the SEBI (3AS5T) Regulations, 2011 by promoter of the Target Company and
inaccurate disclosure of shareholding pattern by the Target Company as required under SEBI [LDDR) Begulations, 2015
forwhich SEBImay initiate suitable action against the promoter and'or Target Company.

- 13, Status of Statutory and Other Approvals; &5 on the date ofthe LOF, to the best of the knowledge of the Acquirers, there are
no statutory approvals raquined by the Acquirers to complete this Offer. Howaver, in case of any such statutory approvals
are required by the Acquirers at a later date before the expiry of the tendering period, this Offer shall be subject to such
approvals and the Acquirers shall make the necessary applications for such statutory approvals.

14. The schedule of major activities pertaining to the Offer is sat forth below:

Activity

Revised Schedule
{Day and Date)

Original Schedule
{Day and Date)

Public Announcement (PA)

Thursday, June 29, 2023 Thursday, Juna 29, 2023

Publication of DPS in the nawspapars

Tuesday, July 4, 2023 Tuesday, July 4, 2023

Last date for filing of draft letter of offer with SEBI

Tuesday, July 11, 2023 Tuesday, July 11, 2023

offeris)#

Last date for public announcement of competing

Tuesday, July 25, 2023 Tuesday, July 25, 2023

the Manager to the Qpan Offar)

Last date for receipt of comments from SEBI on
Draft Letter of Offer {in the event SEBI has not
sought clanfications ar additonal information from

Tuesday, August 1, 2023 Friday, August 23, 2023**

[dentified Date*

Thursday, August 3, 2023 Tuesday, August 29, 2023

Date

Last date by which the Letter of Offer to be
dispatched to the Public Shareholders whose name
appears on the register of members on the Identified

Thursday, August 10, 2023 Tuesday, Seplember 5, 2023

and'or Offer Size

Lasi date for upward revision of the Offer Price

Thursday, August 17, 2023 Friday, Sepiember 8, 2023

Shareholders for this Open Offer

Last Date by which the committee of the
independent directors of the Target Company is
raquirad to publish its recommendation to the Public

Thursday, August 17, 2023 Friday, September 8, 2023

has been publshed

Date of publication of Gpen Offer opening Public
Announcement in the newspapers in which the DPS

Friday, August 18, 2023 Monday, Septernber 11, 2023

("Offer Opening Date”)

Date of commencement of the Tendaring Period

Monday, August 21, 2023 Tuesday, September 12, 2023

Closing Date”™)

Data of closure of the Tendering Pariod (“0ffer

Friday, September 1, 2023 Tuesday, September 26, 2023

Last date of communicating the

rejection/acceptance and completion of payment of
consideration or return of Equity Shares Lo the
Public Shareholders of the Target Company

-F{il:lay. September 15, 2023 Thursday, Cetober 12, 2023

has been publizhed

Last date for publication of post Open Offer public
announcement in the newspapers in which the DPS

Monday, September 25, 2023 | Thursday, October 19, 2023

* identified Dale is only for the purpose of deterrmiming the Equily Shareholders of the Targe! Company a8 on such date fo

= whom the Lelter of Offer wouwld be sent by emall. It is clanifed that alf the equity sharehalders holding Equily Shares of the

- Target Company {registered or unregistered) (except the Acquirers and Promoter and Promoter group of the Target

- Note: Where last dates are mentioned for certain activities, such activities may take place on or before the respective last

- dates.
* 15.0THER INFORMATION
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India

Website: www saffronadvisorcom:
Investor Grievance email id:

Validity: Permanent

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, Hixth Foor, Centre Point, Andhen Kurla Road, J.B.
Nagar, Andher (East), Mumbai-400 059, Maharashtra,

Tel. No.: +91 22 49730394, Fax: N.A
Email id: openoffersasafironadvisor.com;
investorgrievancem@satironadvisorcom;

SEBI Registration Number: INMOO0011211

Contact Person; Ms. Pooja Jaimy Mr Saurabh Gaikwad

The Acquirers accept full responsibility for the information contained in this Offer Opening Public Announcement
and Corrigendum and also for the obligations of the Acquirers as laid down in SEBI (SAST) Regulations.

This Offer Opening Public Announcement and Corrigendum will be available on the websites of SEBI at
wiww.sebi.gowv.in, the Managerto the Offer at www.saffronadvisor.com and BSE Limited at www.bseindia.com

MANAGER TO THE OFFER REGISTRAR TO THE OFFER

SAFFRON

g Ideas

CANMEQ
CAMED CORPORATE SERVICES LIMITED
aubramanian Building”, Mo.1, Glub Houss Road,
Chennai-600 002, Tamil Mady, India

Tel. No: + 91 44 4002 0700;

Fax; N.A,

E-mail id: priya@cameoindia,com

Website: www.cameaoindia.com

Investor grievance email id:
InvesiorEcameasindia. com

SEBI Reqistration Number- INROODOO3753;
Validity: Permanent

Gonfact Person: Ms. Sreepriva K

Place: Kerala
- Date: September 09, 2023




